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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, AT PUNE 

MISCELLANEOUS APPLICATION NO. 10 OF 2022 

IN 

ORIGINAL APPLICATION NO. 71 OF 2017 

In the Matter of: - 

Shri. Ramdas Vasantrao Aanerao             ……Appellant 

Vs. 

State of Maharashtra and Ors.                                       ……Respondent(s) 

 

REPLY ON BEHALF OF THE 

RESPONDENT NO. 2 I.E. M/S REHAB 

PRANAY DEVELOPER  

TO, 

THE HON’BLE CHAIRPERSON 

AND THE OTHER HON’BLE MEMBERSOF  

THE HON’BLE NATIONAL GREEN TRIBUNAL. 

 

It is most respectfully submitted on behalf of Respondent No. 2 as under, 

1. All the contentions, allegations and statements made by the Applicant in the 

present Miscellaneous Application are denied and nothing therein shall be deemed 

to be admitted by the Respondent No. 2 in the present Miscellaneous Application, 

by reason of non-traverse or otherwise, unless specifically admitted herein. 

 

2. At the outset, it is submitted that, the present Miscellaneous Application has been 

filed by the Applicant in the Original Application No. 71 of 2016 (WZ) seeking a 

recall of the Order dated 20.10.2020 and a revival of the Original Application No. 

71 of 2016 (WZ) as filed by the Applicant, which was dismissed by this Hon’ble 

Tribunal due to non-appearance of the Applicant on 20.10.2020. Thereafter, the 

present Miscellaneous Application was listed before this Hon’ble Tribunal on 

22.09.2022, wherein this Hon’ble Tribunal was pleased to issue Notice in the 

Miscellaneous Application with a direction to the Respondents to file their Replies 
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to the Miscellaneous Application. Thus, the Respondent No. 2 in the present 

Application is filing its Reply in the Miscellaneous Application to oppose the 

restoration of the Original Application No. 71 of 2016 (WZ). 

 

3. The Applicant in the Miscellaneous Application has taken the plea that the Bench 

of this Hon’ble Tribunal was not constituted for a long time and there existed the 

COVID-19 Pandemic for about two years due to which, regular hearing was not 

being taken by this Hon’ble Court. At the outset, it is submitted that, the 

contentions raised by the Applicant in the present Miscellaneous Application is 

false, misleading and an attempt of the Applicant to cover up the callous attitude, 

which the Applicant had adopted in failing to appear before this Hon’ble Tribunal. 

Vide the present Miscellaneous Application, the Applicant is not only trying to 

draw a veil over the disrespect given by the Applicant to the proceedings 

conducted by this Hon’ble Tribunal, but also is stating false facts in the disguise of 

excuses for the non-appearance of the Applicant before this Hon’ble Court. 

 

4. PARA-WISE REPLY: 

a) That the contentions raised by the Applicant in Para (1) of the present Application, 

is a reiteration of fact and therefore, needs no reply. 

 

b) That the contentions raised by the Applicant in Para (2) of the present Application, 

is a part of the record and therefore, needs no reply. 

 

c) That the contentions raised by the Applicant in Para (3) of the present Application, 

is a mere reiteration of fact, however, it is submitted that, the conduct of the 

Applicant has clearly been demonstrated vide the Miscellaneous Application No. 

71 of 2017, wherein this Hon’ble Tribunal had already granted one opportunity to 

the Applicant to restore the Original Application No. 71 of 2016. Therefore, it is 

the case of the Respondent No. 2 that, it is just and necessary for this Hon’ble 

Tribunal to dismiss the present Miscellaneous Application solely on the ground 

that, the present Applicant is trying to misguide this Hon’ble Tribunal for its own 

incompetence.  
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d) That the contentions raised by the Applicant in Para (4) of the present Application, 

is denied by the Respondent No. 2 as the same has no bearing to the facts and 

circumstances of the present case. 

 

e) That the contentions raised by the Applicant in Para (5) of the present Application, 

wherein the Applicant has stated that, due to heavy load and non-assembly of this 

Hon’ble Tribunal, the Applicant could not attend the matter till March 2022, is 

false and nothing but an attempt of the Applicant to derail and misguide this 

Hon’ble Tribunal from the factual reality that, the Applicant has neglected to 

conduct the Original Application No. 71 of 2017. It is submitted that, even during 

the non-functioning of this Hon’ble Tribunal in the year 2018, the present matter 

was duly listed in the cause list as uploaded by the Hon’ble Registry of this 

Hon’ble Tribunal. The Original Application No. 71 of 2017 was listed in the cause 

lists of 31.01.2018, 09.01.2020, 10.02.2020, 20.04.2020, 26.05.2020, 01.07.2020 

and 20.10.2020, which were uploaded on the website of the Hon’ble National 

Green Tribunal in a systematic manner and was therefore available in public 

domain. It is therefore submitted that, the Applicant has neglected and ignored the 

listing of the present matter for his own convenience and has put the blame upon 

the Hon’ble Registry of this Hon’ble Tribunal. However, it is pertinent to note that, 

even though the matter was not being taken up by this Hon ‘ble Tribunal, the 

matter was duly listed in the causelist of the respective date on which it was likely 

to be listed and thereafter, auto-adjurned to a tentative next date of hearing. 

Therefore, the statement made by the Applicant, that the Applicant was unaware of 

the listing of the matter, is nothing but an excuse made by the Applicant to bypass 

the neglect of the Applicant. Thus, the same shall not be accepted by this Hon’ble 

Tribunal and the Application may be dismissed by imposing cost on the Applicant 

for deceiving and making false statements before this Hon’ble Tribunal.A copy of 

the causelists dated 31.01.2018, 09.01.2020, 10.02.2020, 20.04.2020, 26.05.2020, 

01.07.2020 and 20.10.2020 of the Hon’ble National Green Tribunal, Western Zone 

duly uploaded on the website of the National Green Tribunal by the Hon’ble 

Registry are enclosed herewith as ANNEXURE A-1 (COLLY). 

 

f) That the contentions raised by the Applicant in Para (6) of the present Application, 

are false and wholly denied by the Respondent No. 2. It is submitted by the 

Respondent No. 2 that, the contentions raised by the Applicant are false as the 

Principal Bench as well as the Western Zone Bench of this Hon’ble Tribunal was 
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duly functional during the entire period of the COVID-19 Pandemic. In fact, the 

Hon’ble Registry of this Hon’ble Tribunal was uploading from time to time the 

Standard Operational Procedure (SOP) with regards to the virtual mode of hearing 

of matters by this Hon’ble Tribunal. The procedure laid down by the Hon’ble 

National Green Tribunal, has been categorically and systematically explained vide 

circulars dated 28.02.2020, 13.03.2020, 18.03.2020, 20.03.2020, 23.03.2020, 

31.03.2020, 14.04.2020, 02.05.2020, 25.05.2020, 01.06.2020 and 26.09.2020. 

Thus, there was no reason for the Applicant to have not known the procedure 

followed by this Hon’ble Tribunal during the COVID-19 Pandemic. A copy of the 

circulars dated 28.02.2020, 13.03.2020, 18.03.2020, 20.03.2020, 23.03.2020, 

31.03.2020, 14.04.2020, 02.05.2020, 25.05.2020, 01.06.2020 and 26.09.2020 

issued by the Hon’ble National Green Tribunal is enclosed herewith as 

ANNEXURE A-2 (COLLY). 

 

g) That the contentions raised by the Applicant in Para (7) of the present Application 

is denied by the Respondent No. 2 as the same has no bearing to the facts and 

circumstances of the present case. 

 

h) That the contentions raised by the Applicant in Para (8) of the present Application, 

are denied by the Respondent No. 2 are false, frivolous and untrue. It is the 

contention of the Applicant that, during the COVID-19 Pandemic, the Hon’ble 

Supreme Court had directed all Subordinate Courts not to pass any adverse orders 

in the absence of either party or their Advocate, however, it is pertinent to note 

that, the Applicant has not annexed any order/notice passed by the Hon’ble 

Supreme Court in order to substantiate his case. Thus, it is submitted that, an 

adverse inference ought to be drawn aganist the Applicant for making false and 

frivolous statements in order to misguide this Hon’ble Court. Further it is 

submitted that, the Order dated 20.10.2020 which was passed by this Hon’ble 

Tribunal dismissing the Original Application No. 71 of 2017, was passed during 

the interregnum period between the 1st and 2nd wave of the COVID-19 Pandemic. 

Therefore, the Applicant is trying to take undue advantage of the COVID-19 

Pandemic to cover his own disobedience and neglect towards the proceedings 

conducted by this Hon’ble Tribunal. 

 

i) That the contentions raised by the Applicant in Para (9) of the present Application, 

are admitted limted to the extent that, the Hon’ble Supreme Court had indeed 
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extended the period for computing limitation for filing of 

Petitions/Applications/Suits/Appeals/ all other proceedings, however, the 

Applicant is wrongly trying to take the benefit of the same for not having appeared 

before this Hon’ble Tribunal on 20.10.2020. It is submitted that, considering the 

past attitude and behaviour of the Applicant in participating in the proceeding 

conducted before this Hon’ble Tribunal, this Hon’ble Tribunal ought not to accept 

the submissions made by the Applicant in making an endevour to misuse the order 

dated 15.03.2020 passed by the Hon’ble Supreme Court in Suo Moto Writ Petition 

(C) No. 03 of 2020, which was an initiative of the Hon’ble Supreme Court to 

protect and safequard guinenue cases of delay caused due to the hardships faced 

during the COVID-19 Pandemic.    

 

j) That the contentions raised by the Applicant in Para (10) of the present 

Application, are a mere formality and need no reply. 

 

k) That the contentions raised by the Applicant in Para (11) of the present 

Application, are prayers sought by the Applicant in the present Miscellaneous 

Application and ought to be dimissed in limine. 

 

5. In view of the contentions raised and submissions made hereinabove, iti s apparent 

that, all the issued raised by the Applicant in the present Miscellaneous Application 

are devoid of any merits and therefore, the present Miscellaneous Application 

warrants no interference by this Hon’ble Tribunal. Thus, it is submitted that, the 

present Miscellaneous Application ought to be dismissed with exemplary costs.  

 

Filed By: 

 

 

 

 

 

Sangramsingh R. Bhonsle, Samridhi S. Jain 

Nrupal A. Dingankar, Pushkara A. Bhonsle& Riwaj Rai 

Advocates 

A10, LGF, Lajpat Nagar III, 

New Delhi, 110024 

Place: New Delhi              Email: srb.chambers@gmail.com 

Date: 05.12.2022          Contact No: +91 9545809120 

70

mailto:srb.chambers@gmail.com
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TRIBUNAL 
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Shri. Ramdas Vasantrao Aanerao             ……Appellant 
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State of Maharashtra and Ors.                                            ……Respondent(s) 

   

 

AFFIDAVIT 

 I, Mr. Bhupesh B. Patel, Authorized Signatory of the Respondent No. 2 

i.e M/s Rehab Pranay Developers in the present Miscellaneous Application, 

having office at: CTS No. 166 (pt), Next to Wadala Fire Brigade Station, Sector 

No. 7, MHADA Colony, Opposite Penta Galaxy, Antop Hill, Wadala (East), 

Mumbai, Maharashtra, do hereby solemnly affirm and state as under:      

1. That I am the Authorized Representative of the Respondent No. 2 in the above-

mentioned Miscellaneous Application. I am conversant with the facts and 

circumstances of the case and as such competent to swear the present Affidavit. 

2. That the contents of the of Paras 1 to 5 are the Facts and submissions true to my 

knowledge the same is believed to be true and correct. 

3. That the annexures filed along with the Application are the true copies of their 

respective originals. 

 

 

DEPONENT  
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VERIFICATION 

 

 Verified at _________ on this _________ day of ________, 2022 that the 

contents of the present affidavit are true and correct and nothing material has 

been concealed therefrom.  

 

 

 

DEPONENT 
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NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE. 

(New Administrative Building, 1st Floor, D-Wing, Opposite Council Hall, Pune. 
020-26056030) 

Cause List Court No. 1 

                    Date: 31st  January 2018 
                              Time: 10.30 A.M. 
���ǯ������Ǥ�
�������
���������� 
JUDICIAL MEMBER 

 

1. Execution Application  
  18/2017(WZ) 

In  

M.A. 399/2017 

In 

Application  
01/2013 

Disposed 01-03-2016 

Sarang 
Yadwadkar & 

Ors. 
V/s 

Mrs. Anjali  
Datar & Ors. 

Asim Sarode , Adv. for 
Applicant. 
Chinmay Vaidya, Adv. for R.1 
P.S.Suryawanshi, Adv. for R.2. 
Supriya Dangare Adv. for R.3. 

 

2. M.A. 80/2015 
In 
In 

Application No.  
9(THC)/2013 

Disposed 5.11.2014  

Bhausaheb S/o 
Bhimaji Kulat 

V/s 
State of  

Maharashtra & 
Ors. 

Vinod Dattatray Ambad, Adv.,  
Pranay Lanjile, Adv. for 
Applicant. 
 

 

3. M.A. 

297/2017 

In 
Execution Application 

16/2017(WZ) 
In  

Original Application  
54/2016(WZ) 

Disposed 28-10-2016 

Mr. Gaurav V. 
Nevatia, & Anr. 

V/s 
Madhuli Co-op. 
Housing Society 

Ltd & Ors. 

Asim Sarode,Adv. for 
Applicant.  
J.S.Wad, Adv., And Ors. Adv. for 
R.6 

 

4. Execution Application  
  01/2018(WZ) 

In 

Application  
08/2015(WZ) 

Disposed 03-07-2017 

Sujal Sahakari 
Gruha Rachana 

Sanstha 
Maryadit 

V/s 
The 

Commissioner, 
Pune Municipal 
Corporation & 

Ors.  

Asim Sarode, Adv. for 
Applicant.  

 

 

5. Original Application  
107(THC)/2017(WZ)  

Dinesh Naidu, 
Sect,& Ors.  

V/s  
State of  

Mah. & Ors.  

Anjan De, Apurv De, & 
Anupam De. Adv. for 
Applicant.   

 

6.  Original Application 
157(THC)/2017(WZ) 
M.A. 288/2017(WZ) 

Jasjeet singh 
V/s 

State of 
Maharashtra & 

Ors.  

D.M.Gupte, Adv. for Applicant.   
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7. Original Applicatiion 
200(THC)/2017(WZ) 

Hiranya Resorts 
V/s 

The State of 
Maharashtra 
Through Sect. 

Forest 
Conservation 
Dept. & Ors.  

Prashant Katneshwarkar, Adv. 
for Appellant.  

 

8. Original Application 
09/2018(WZ) 

Bhusaheb 
Gambhire 

V/s 
Utech Sugar Ltd.  

R.B.Mahabal, Adv. for 
Applicant.  

 

9. Original Application 
13/2018(WZ) 

M.A. 21/2018(WZ) 

Suresh Dhoka & 
Ors.  
V/s 

M/s T.N. Pandya 
& Ors.  

Abhay Parab, Adv. for 
Applicant.  

 

10. Original Application 
14/2018(WZ) 

 

Suresh Dhoka & 
Ors.  
V/s 

M/s T.N. Pandya 
& Ors.  

Abhay Parab, Adv. for 
Applicant.  

 

11. Original Application 
17/2018(WZ) 

 

Ashish Shinder & 
Ors. 
V/s 

Lonavala 
Municipal 

Council & Ors.  

Sangramsingh Bhonsle, Adv. 
for Applicant.  

 

 

12. Original Application  
55/2015(WZ) 

 

Mr. Subhash 
Ramkrishna Patil 

V/s 
MPCB & Ors. 

Vilas Mahajan, Adv. for 
Applicant. 

P. Narayan , Adv. for R.2. 
D.D. Shinde, Adv. for R. 5. 
Rahul Garg, Adv. for. MOEF. 

 

13. Original Application 

28/2017(WZ) 

 

Shree Sant 
Dasganu 

Maharaj Shetkari 
Sangh   

V/s 
Indian Oil Corpn. 

Ltd. & Ors. 

Shweta Borkar, Adv. for the  

Applicant. 

Sangeeta Vaidya, Adv. for R.1. 

Supriya Dangare Adv. for R. 3 

 

14. Original  Application  
71/2017 (WZ) 

 

Dileepan 
Raghunathan & 

Ors  
V/s 

CPI-Gera Reality 
Pvt.Ltd & Anr. 

L.K.Jhunjhunwala, Adv. & 
Harshad Nanaware, Adv. for 
Applicant.  

 

15. Original Application   
167/2017(WZ) 

Dr. 
Harishchandra P 

Natu 
V/s 

The Executive 
Engineer, 

Irrigation Dept, 
Sindhudurg  & 

Ors. 
 

Asim Sarode , Adv. for 
Applicant. 
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16. Original Application   
169/2017(WZ) 

Caveat No. 08/2017 
M.A. 402/2017 

Atmaram Thube 
& Ors. 

V/s 
M/s Radio NV 

Distilleries 
Maharashtra Ltd 

& Ors. 

Asim Sarode , Adv. for 
Applicant 

R.B. Mahabal, Adv. for R. 1 

 

17. Original Application   
No. 170/2017(WZ) 

Caveat No. 08/2017 
M.A. 403/2017 

Atmaram Thube 
& Ors. 

V/s 
M/s Radio NV 

Distilleries 
Maharashtra Ltd 

& Ors. 

Asim Sarode , Adv. for 
Applicant 

R.B. Mahabal, Adv. for R. 1 

18. Original Application   
183/2017(WZ) 

Maharashtra 
State  Electricity 

Transmission 
Com. Ltd. 

V/s 
State of 

Maharashtra & 
Ors.  

Saurabh Kulkarni, Adv. for 
Applicant. 

 

 

19. Original Application  
15/2015(WZ) 
M.A. 11/2018 

Sindhudurg Jilha 
Shramajivi 

Rapan 
Macchhimar 
Sangh & Ors. 

V/s 
Govt. of 

Maharashtra & 
Ors. 

Asim Sarode, Adv. for 
Applicant. 

 

20. Application 
39/2015(WZ) 

M.A.357/2016 

Mrs. Indu Gupta 
& Ors. 

V/s 
Goel Ganga & 

Ors. 

Asim Sarode, Adv. for  
Applicant 
Ajay Gadegaonkar, Adv. for R.1  
F.M. Mesquita, Adv. for R. 2 
P.S.Suryavanshi, Adv. for R.3 
D.D.Shinde, Adv. for R.6, 
Sameer Khale, Adv. for R.11 
Shyam Taori, Adv. for R.17 

 

21. Original Application 
13/2017(WZ) 

 

Shantanu  
Deshpande 

V/s 
Executive 
Engineer 

Irrigation Dept, 
& Ors. 

Shyam Taori, Adv. 
Kasturi Sakhare, Adv 
Promod Katkar, Adv,  
Swapnil Bedse, Adv. 
for the Applicant. 
Supriya Dangare, Adv. for R.1 
Vilas Jadhav, Adv. for R.4 

22. Original Application 
110(THC)/2015(WZ) 

 

The Chief 
Executive Officer 

ZillaParishad , 
Ahmednagar 

V/s 
The Commissioner 

Municipal 
Corporation, 

Ahmednagar&Ors. 

MukundPatil, Adv. for the 
Applicant.  
ArunaAngharke, Adv. for R.1 

 

23. Original Application  
 114/2015 (WZ) 

 

Protection of 
Environment 

and Public 
Service 

Committee  
V/s 

Indian Rayon & 
Ors 

Mr. Asim Sarode, Adv for the 
applicant.  
Gautam D. Karnik, Adv.  for R-1 
Viral K. Shah, Adv.  for R-4 
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24. Original Application 
121/2015(WZ) 

Hasmukh 
Parmar 

V/s 
Bharuch Nagar 
Palika, Bharuch 

Applicant-In-Person 
  

 

25. Original Application  
2/2016 (WZ) 

 

Prof. Ravindra 
Bajarang Shinde 

V/s  
The Principal 

Secretary, 
Environment 
Deptt. & Ors. 

Asim Sarode, Adv. for the 
Applicant  

Sameer S. Tambekar,  Adv.  for 
R.5 
Amol S. Patyajeet, Adv. for R.7,27 
Amit V. Alange,  Adv.  for R-8,  
Anmole Kedar,  Adv.  for R- 9 
R.K Ingole,  Adv.  for R-10, J.B 
Kasat,  Adv.  for R-11,12 
A.R.Deshpande, Adv.  for R-13  
J.S Waad & Co,  Adv.  for R-14 
Krishna Kelkar,  Adv.  for R-15 
Abhijit Desai, Adv.  for R-16 
N.R Bubna, Adv.  for R-17, Sandip 
Shinde,  Adv.  for R.18 
Madhuri R. Vaidya,  Adv.  for R-20 
S.M Dhuri,  Adv.  for R-21, S.S. 
Kotwal,  Adv.  for R-22 
Amol S. Patyajeet,  Adv.  for R-27 
Ravindra K. Rao Petkar,  Adv.  for 
R-29 
Ajay Gadegaonkar, Adv. for R- 24, 
25, 30, 31,32,33,34-36,49,53-
55,57,60-63,65, 96,150, 154, 
158,159,161-165,167,169-173, 
175, 179, 180,181,214 
 N.P. Hatkar,  Adv.   for R- 37,39 
G.K Ambarkar,  Adv.  for R-38,  
Nikhil Kumar,  Adv.  for R-40  
Deepak P. Patil,  Adv.  for R-41 
S.A Lohake,  Adv.  for R-43, 
N.P Hatalkar,  Adv.  for R-44 
Lalit S. Khamkar, Adv.   for R-
47,52 
N.D Gaware,  Adv.  for R-51,92 
S.S Wadekar & S.R Satpute, Adv. 
for R.133 
for R-56, 
58,131,132,133,134,135,136,138,1
49,130,147  
Naikwadi A.D,  Adv. for R-59 
Sunil B. Patil,  Adv.  for R-64 
Sailaish A. Sahu,  Adv.  for R-67, 
71, 97, 103, 105, 106, 
107,108,112,117,119,120, 123 -
129, 
Official in person R-69 
A.R Deshpande,  Adv.  for R-75 
Ram Somani,  Adv.  for R-76,77,78 
C.S PODDAR,  Adv.  for R-79 
Praveen Deshmukh,  Adv.  for R-
80 
R. S. Todkar,  Adv.  for R-82 
Nilesh J. Bhawar,  Adv.  for R-88 
Satish M. Gawai,  Adv.  for R-
89,91 
S.M Ghare,  Adv.  for R-104 
Official in person for R-110 
Abhay Sambre,  Adv. for R-113 
M.M. Sudame, Adv.  for R-114 
Official In person R-115 
Abhay Sambre,  Adv.  for R-116 
Alok K. Shah,  Adv.  for R-139 
R.M Kane,  Adv.  for R-140 
Ashish A. Jaygade,  Adv.  for R-
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143 
Yuvraj Warghule, Adv.  for R-146 
P.V Nathekar,  Adv.  for R-148 
Officer in Person R-170  to 173 
Netrali jaiswal,  Adv.  for r-174 
Vinayak S. Bedre,  Adv. for R-176 
B.S Chondhekar, Adv. for R-177 
S Jape,  Adv. for R-178 
P.S Sakhare,  Adv.  for R-184 
S.D.Hiwrekar,  Adv. for R-
183,185,202 
Sudhir Ghorpade,  Adv.  for R-187 
lalit Suryakant,  Adv.  R-188 
Official in Person for R-189 
C.E.O of Mun. Council in Person 
R.190 
Netrali Jaiswal, Adv.  for R-193-
195  
Deepak Mathpati,  Adv.  for 198-
201 
B.N Patil,  Adv. for R-204 
Kiran M. Jajare,  Adv.for R-206-
213 
B.N Patil,  Adv. for R-216 
R.K Ingole Patil,  Adv. for R-217 
Jngale Patil,  Adv. for R-220 
Pramod Deshpande, Adv. R- 232 

26. Original Application  
22/2016 (WZ) 

M.A. 275/2017 
M.A. 281/2017 

 Vishal Arinjay 
Shah 
V/s 

Sou Smita 
Pradeep Shah & 

Ors. 

Shivraj P. Kadam, Adv. for the 
Applicant. 

TVS Raghvendra Sreyas & 
Samridhi Jain, Adv. for R.2  
S.K.Jain & Sunita Kinkar Adv. 
for R. 3 
Mansi Joshi, Adv. for R. 8 
Sriniwas Joshi, Adv. for R. 9 to 
11 
Rahul Garg, Adv. for. MOEF. 

 

27. Original Application   
71/2016(WZ) 

 

Ramdas Aanerao 
V/s 

State of 
Maharashtra & 

Ors. 

Sandip Bane, Adv. for 
Applicant 

 

28. Original Application 
77/2017 (WZ) 

  

Sarang Yadwadkar 
& Anr. 

V/s 
State Govt. of 
Mah. & Ors. 

Asim Sarode, Adv. for 
Applicant. 

Supriya Dangare, Adv. for R.3 

 

29. Application  
122/2017(WZ) 
M.A.298/2017 

Dilip Gopal 
Mangaonkar. 

V/s 
State Of 

Maharashtra & 
Ors. 

Dhairyasheel V. Sutar, & Anr, 
Adv. for Applicant. 
Bhagyashri Targaonkar, Adv. 
for.R. 4. 
Anand Akut, Adv. for R.5 & 6. 

 

30 Original Application 

159/2017(WZ) 

M.A. 13/2018(WZ) 

 

Grenesis Constro 
Pvt  Ltd, 

V/s 
MOEF & CC New 

Delhi & Ors. 

TVS Raghvendra Sreyas & 
Samridhi Jain, Adv. for 
Applicant.  
Rahul Garg, Adv. for. R.1. 
Manasi Joshi, Adv. for R.2 

 

31. M.A. 162/2017(WZ) 
IN 

Appeal   
45/2017(WZ) 

Dattaprasad 
Gaonkar, & Anr. 

V/s 
GCZMA, & Ors. 

Ritwick Datta, Adv. & 
Rahul Chaudhary, Adv. & Ors. 
Adv. for Applicant.  
F. M Mesquita, Adv. for R.2 to 4 
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          (For Orders, Cause list and other information please visit our website: - www.greentribunal.gov.in ) 
 

 

 

               
               
               
               
               
               
               
               
               
               
               
               
               
  

32 M.A. 33/2018(WZ) 
IN 

Original Application  
109/2017(WZ) 

Yashwant 
Bhosale 

V/s 
State of 

Maharashtra. 

Saurabh Kulkarni, Adv. for 
Applicant.  

 

FOR HEARING REVIEW APPLICATION 

33. Review Application  

01/2018(WZ) 

In 

M.A. 84/2017(WZ) 

In 

Appeal  

09/2017(WZ) 

Disposed-27-11-2017 

Betqui Candola 
Samvardhan 

Samitee 
V/s 

M/s Gera 
Developments 
Pvt.Lts., & Ors.  

Viraj Bakre, Adv. for Applicant.   
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NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH  
FARIDKOT HOUSE, NEW DELHI 

ADVANCE CAUSE LIST OF PUNE ZONAL BENCH 

Date: 20th October, 2020 
Time: 12.00 NOON 

,KE͛�>��DZ͘�:h^d/���^,�K�<hD�Z�^/E',�    
JUDICIAL MEMBER 
 
,KE͛�>���Z͘�^�dz�t�E�^/E',�'�Z�z�>�� 
EXPERT MEMBER 
 

(THROUGH VIDEO CONFERENCING) 

 
S.NO. CASE NO. PARTIES COUNSEL  FOR PARTIES 

FOR ADMISSION 
1.  Appeal No. 43/2020 (WZ) 

 
M/s Dalaji Fojaji Vanzara  

Vs. 
State of Gujarat & Ors.    

Mr. Bhanji Solanki & Sangna Solanki, Adv. 
for Applicant  
 

2.  Original Application No. 
72/2020 (WZ) 
 

Prakash Ravaji Devgirikar & Ors.  
Vs. 

State of Maharashtra & Ors.    

Mr. S. R. Palande, Adv. for Applicant  

FOR HEARING 
3.  Appeal No. 22/2016 (WZ) 

(M.A. No. 198/2016& 
M.A. No. 199/2016) 
 
 
 
WITH 

Anil Tharthare 
Vs. 

Secretary, Environment Department 
Govt. of Maharashtra & Ors.    

Mr. Anil Tharthare, Applicant in Person  
Mr. Rahul Garg, Adv. 
Mr. Girish Utangale, Adv. 
Mr. Manoj Wad, Adv. 
Mr. Saket Mone, Adv. 
Mr. Vinayak Zad, Adv. 
Ms. Supriya Dangare, Adv. 

4.  Appeal No. 23/2016 (WZ) 
(M.A. No. 196/2016& 
M.A. No. 197/2016) 

Vasundhara Sanwardhan Trust  
Vs. 

Secretary, Environment Department 
Govt. of Maharashtra & Ors.    

Mr. Rajesh Dabholkar, Adv. for Applicant  
Mr. Girish Utangale, Adv. 
Mr. Manoj Wad, Adv. 
Mr. Saket Mone, Adv. 
Mr. Vinayak Zad, Adv. 
Ms. Supriya Dangare, Adv. 

5.  Original Application No. 
71/2016 (WZ) 
 

Ramdas Aanerao  
Vs. 

State of Maharashtra & Ors.    

Mr. Sandeep V. Bare, Adv. for Applicant  
Mr. Sangramsingh Bhonsle, Adv.  
Mr. Manasi Joshi, Adv.  

For orders, cause list and other information please visit our website: www.greentribunal.gov.in  

For detailed Standard Operating Protocol for Virtual Video Conferencing in NGT please visit our link: 
https://greentribunal.gov.in/sites/default/files/all_documents/SOPngt.pdf 

 

The lawyers/litigants desirous of participating personally in VC hearings are 

required to send request at ngt-pune@gov.in in advance, giving their names, 

case title, case number, date of hearing, email IDs, mobile numbers, etc. 
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Mr. Sangramsingh Bhonsle, Adv.  
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National Green Tribunal 
Principal Bench 

Faridkot House, Copernicus Marg 
New Delhi ² 110001 

 
Dated: - 31.03.2020 

 
(Subject: Sitting of NGT Benches in view of preventive measures  
    to prevent and contain Novel Coronavirus- COVID-19)  
 

In continuation of the Office Order dated 23.03.2020, on the above subject, it is 
hereby notified for all concerned that the instructions issued vide NGT order No. 
NGT/PB/3/Judicial/2014/585(AD) dated 23.03.2020 shall remain in force till 
14.04.2020, after which the situation will be reviewed.  
 
 This issues with the approval of the Competent Authority. 
 
 
 

 
 
 

Sd/xxxxxx 
(Ashu Garg) 

Registrar General 
 
 
To 
All Concerned  
NGT Website 
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NATION GREEN TRIBUNAL 
PRINCIPAL BENCH 

Faridkot House 
Copernicus Marg 

New Delhi ± 110001 

Dated: - 31.03.2020 

CIRCULAR 
 

 
 In continuation of the Circular dated 18.03.2020, as directed by the 

Competent Authority, in the wake of recent outbreak of Coronavirus and Flu, all 

concerned are intimated that earlier order with regard to functioning of Pune Bench 

stand suspended till further order. Any further order in this regard will be issued on 

normal work being resumed. 

 

 

 

Sd/xxxxxx 
(Dr. Sukhda Pritam) 

Deputy Registrar (Judicial) 

 

 

To:  

1. +RQ¶EOH Mr. Justice Sheo Kumar Singh, Judicial Member 

2. +RQ¶EOH�0U� Siddhanta Das, Expert Member 

3. All Concerned 

4. NGT Website   
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NATION GREEN TRIBUNAL 
PRINCIPAL BENCH 

Faridkot House 
Copernicus Marg 

New Delhi ± 110001 

No.:- NGT(PB)/3/JUDICIAL/2014/8(LD) 

Dated: - 14.04.2020 

CIRCULAR 

 
(Subject: Functioning of NGT Western Zonal Bench, Pune- reg) 

 In continuation of the Circular No. NGT(PB)/3/JUDICIAL/2014/204 dated 

18.03.2020, and subsequent circular dated 31.03.2020 with respect to functioning of 

Western Zonal Bench, Pune, it is hereby informed that the Competent Authority has been 

pleased to order that the said Bench shall become functional tentatively on 01.06.2020. 

Ld. Registrar, WZB, Pune is requested to issue a general notification for 

information of all concerned. 

Sd/xxxxxx 
(Ashu Garg) 

Registrar General  

To:  

1. PPS to Hon'ble Chairperson, NGT 
2. PA to all Hon'ble Judicial and Hon'ble Expert Members, NGT 
3. +RQ¶EOH�0U��-XVWLFH�6KHR�.XPDU�6LQJK��-XGLFLDO�0HPEHU��1*7 
���+RQ¶EOH�0U��6LGGKDQWD�'DV��([SHUW�0HPEHU��1*7 
5. PA to Registrar General, NGT (PB) 
6. Ld. Registrars, NGT (all zonal benches) with a request to bring the circular to the 
notice of all concerned. 
7. Ld. Deputy Registrars and Ld. Assistant Registrars (all benches) 
8. Ld. Secretary, Ministry of Environment, Forest and Climate Change 
9. Ld. President / Ld. Vice President / Ld. Secretary, NGT Bar Association 
10. Notice Board, NGT 
11. Website of NGT 
12. Guard file 
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NATION GREEN TRIBUNAL 
PRINCIPAL BENCH 

Faridkot House 
Copernicus Marg 

New Delhi ± 110001 

No.:- NGT(PB)/3/JUDICIAL/2014/9(LD) 

Dated: - 02.05.2020 

CIRCULAR 

 
(Subject: Functioning of NGT Western Zonal Bench, Pune- reg) 

In continuation of the Circular No. NGT(PB)/3/JUDICIAL/2014/8(LD) dated 14.04.2020 

with respect to functioning of Western Zonal Bench, Pune, it is hereby informed that the 

Competent Authority has been pleased to order that the sitting of Western Zonal Bench, Pune from 

NGT Pune premises shall tentatively be effective from 01.07.2020. Till then, the said Bench shall 

continue to function through Video Conferencing from the Principal Bench, Delhi. 

 
Ld. Registrar, WZB, Pune is requested to issue a general notification for information of  

all concerned. 

 

Sd/xxxxxx 
(Ashu Garg) 

Registrar General  

To:  

1. PPS to Hon'ble Chairperson, NGT 
2. PA to all Hon'ble Judicial and Hon'ble Expert Members, NGT 
3. +RQ¶EOH�0U��-XVWLFH�6KHR�.XPDU�6LQJK��-XGLFLDO�0HPEHU��1*7 
���+RQ¶EOH�0U��6LGGKDQWD�'DV��([SHUW�0Hmber, NGT 
5. PA to Registrar General, NGT (PB) 
6. Ld. Registrars, NGT (all zonal benches) with a request to bring the circular to the notice 
of all concerned. 
7. Ld. Deputy Registrars and Ld. Assistant Registrars (all benches) 
8. Ld. Secretary, Ministry of Environment, Forest and Climate Change 
9. Ld. President / Ld. Vice President / Ld. Secretary, NGT Bar Association 
10. Notice Board, NGT 
11. Website of NGT 
12. Guard file 
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ēĭ Ō̓ ıĒĞįēćæĮĊøēĆ / National Green Tribunal 
ŮĊĭċɊĭĒčıă / Principal Bench 

ĎēıĉøļĂĞĭêĝ, øĺčēĮċøĝđĭúŊ/ Faridkot House, Copernicus Marg 
ċéĮĉʟı / New Delhi ± 110001 

 
 

NOTIFICATION 
 

NGT/PB/87/Admn/2014/634 (AD)      Dated : 25th May, 2020 
 
Sub: Resuming functioning of NGT after one staff member was found corona positive -reg. 
  

 As one corona positive case at NGT workplace came to light, the NGT followed the necessary 
protocols.  The NGT (PB) premises were sanitized and high-risk exposure contacts were asked to 
quarantine themselves for 14 days, while the low-risk exposure contacts were directed to closely 
monitor their health and to follow all applicable protocols.  

 In terms of the guidelines issued by Directorate General of Health Services, Ministry of 
Health and Family Welfare, Govt. of India dated 18.05.2020, the NGT shall resume its functioning 
with effect from 26.05.2020, in the manner which existed immediately before issuance of 
Notification issued vide No. NGT/PB/87/Admn/2014/631 (AD) dated 22.05.2020 

 This issues with approval of the Competent Authority. 

  
Sd/- x xxx 

(Ashu Garg) 
Registrar General 

 
Copy to: 
 
1. PPS to Hon'ble Chairperson, NGT 
2. 36�WR�DOO�+RQ¶EOH�-XGLFLDO�0HPEHUV�DQG�+RQ¶EOH�([SHUW�0HPEHUV 
3. PA to Registrar General, NGT (PB) 
4. Ld. Deputy Registrars (PB) and Ld. Assistant Registrar (PB) 
5. All section heads, NGT(PB) for information and necessary action, and for bringing the above 
directions to the notice of all staff members working under them. 
6. Ld. Registrars (all zonal Benches) 
7. The Ld. Secretary, Ministry of Environment, Forest and Climate Change 
8. The Ld. President/Ld. Vice President/Ld. Secretary, NGT Bar Association 
9. NGT website 
10. Guard file. 
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Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com>

Service: Miscellaneous Application No. 10 of 2022 in Original Application
71 of 2016 (WZ) between Shri Ramdas Vasantrao Anerao V. State of
Maharashtra & Ors.
1 message

Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com> Mon, Dec 5, 2022 at 3:39 PM
To: "sandy68arth@gmail.com" <sandy68arth@gmail.com>, sec_housing@maharashtra.govt.in,
collector.mumbaicity@maharashtra.gov.in, ceo@sra.gov.in, romumbai@mpcb.gov.in,
psec.env@maharashtra.gov.in, "hocecb@gmail.com" <hocecb@gmail.com>

Sir/Ma'am,

We are the Advocates appearing on behalf of the Respondent No. 2 in the above mentioned matter. We
are filing Reply on behalf of the Respondent No.2.  

Please find attached herewith a copy of  Reply on behalf of the Respondent No.2. Kindly, consider this
email as a service of the same in your esteemed office. 

Regards,
Sangramsingh R. Bhonsle
Advocate
Supreme Court of India
A-10, LGF, Lajpat Nagar III,
New Delhi - 110024.
Mob- 9545809120

Pranay Rehab (M. A. Reply)_LT.pdf
13848K

PROOF OF SERVICE
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